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SCHEDULE I
. [ See Section 2 (a) ]

Sections of the Indian Penal Code
302 Murder

304 Culpable homicide not amounting to murder
307 Attempt to murder

308 Attempt to commit culpable homicide

311 Being a thug

382 Theft after preparation made for causing death, hurt or restraint
in order to the committing of the theft.

392 Robbery
393 Attempt to commit robbery

394 Voluntarily causing hurt in committing robbery
395 Dacoity

896 Murder in dacoity

397 Robbery or dacoity, with attem
hurt.

398 Attempt to commit robbery or dacoity when armed with
deadly weapon

399 Making preparation to commit dacoity

pt to cause death or grievous

400 Belonging to a gang of persons associated for habitually
committing dacoity.

401 Belonging to a wandering gang of persons associated for the
purpose of habitually committing theft.

402 Assembling for purpose of committing dacoity

" 412 Dishonestly = receiving stolen property knowing that it was
obtained by dacoity.
413 Habitually dealing in stolen property

468 Lurking house-trespass or house-breaking by night, after
preparation for hurt, assault or wrongful restraint.

459 Grievous hurt caused whilst committing lurking house.trespass
or house-breaking.

460 All persons jointly concerned in lurking house-trespass or houre-

breaking by night punishable where death ¢~ grievous hurt is
caused by one of them.
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